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CHAPTER I: INTRODUCTION 
 

 

A. Introduction  

 

1.1 In the 1980s, European countries started developing a digital mobile communication 

standard to replace the analog systems1 which were used for providing cellular 

mobile telephony in Europe at that time. The result was Global System for Mobile 

Communications (GSM). One of the early lessons from analog cellular mobile systems 

was their vulnerability to fraud and cloning, as authentication was either weak or 

non-existent. Therefore, a critical goal of GSM was to ensure security, 

interoperability, and user mobility. To meet these requirements, the GSM standard 

11.11 defined a separate, tamper-resistant smart card. This smart card would store 

International Mobile Subscriber Identity (IMSI) i.e. unique ID for the user, 

authentication key, and algorithms for authentication and encryption. The smart card 

was called the Subscriber Identity Module (SIM). The GSM's decision to make the 

SIM removable and separate from the mobile handset was groundbreaking. It 

provided - 

(a) User Mobility: Users could move their identity and subscription from one phone 

to another by simply replacing the SIM card. 

(b) Operator Flexibility: Mobile network operators could pre-provision SIM cards 

and control access to their network. 

(c) Device Unlocking: This separation enabled multiple device vendors to enter the 

market, fueling the global mobile revolution. 

 

1.2 The first SIM card was launched in 1991 by a German company named 

Giesecke+Devrient (G+D).2 This SIM card was of the size of a credit card (full-size 

SIM card). In 1996, the Mini SIM (or regular SIM) was launched. One had to open 

 
1 Analog signals vary smoothly over time, capturing real-world phenomena like sound, light, or temperature in a continuous manner. On 
the other hand, digital signals represent information using discrete values, typically binary code (0s and 1s), allowing for precise and 
unambiguous data representation. 

 
2 Source: https://www.gi-de.com/en/group/press/press-releases/30-years-of-sim-a-fascinating-success-
story#:~:text=The%20success%20story%20began%20in,simple%20cell%20phones%20to%20communicate. 
 

https://www.gi-de.com/en/group/press/press-releases/30-years-of-sim-a-fascinating-success-story#:~:text=The%20success%20story%20began%20in,simple%20cell%20phones%20to%20communicate
https://www.gi-de.com/en/group/press/press-releases/30-years-of-sim-a-fascinating-success-story#:~:text=The%20success%20story%20began%20in,simple%20cell%20phones%20to%20communicate
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the battery area on the back of the mobile phone to insert the Mini SIM. The size of 

the SIM card reduced further with the launch of the Micro SIM in 2010. In 2012, the 

Nano SIM was launched, which was even smaller than the Micro SIM. Today, most 

modern mobile phones use Nano SIM cards.3 The form factors of various SIM cards 

have specific nomenclature – 1FF for the full-size SIM card, 2FF for Mini SIM, 3FF 

for Micro SIM, and 4FF for Nano SIM4. This category of SIM cards is commonly 

referred to as ‘physical SIM card’, or ‘removable SIM card’, or simply ‘SIM card’. Users 

insert such SIM cards into a designated slot in their mobile devices to connect to a 

cellular mobile network. 

 

1.3 The other category of SIMs is called embedded SIM or eSIM. The journey of eSIM 

began in the year 2010, when the Global System for Mobile Communications 

Association (GSMA) introduced the concept of eSIM as a flexible, embedded 

alternative to the physical SIM card. eSIM was initially designed for machine-to-

machine (M2M) communications.5 The eSIM technology was formally introduced 

in 2016 when GSMA standardized it as a global specification. This marked the 

beginning of a shift from physical SIM cards to embedded, digital SIMs, allowing for 

remote SIM provisioning and network switching without physical SIM replacement.  

 
1.4 Both SIM and eSIM have consumer and M2M variants. Consumer SIMs/ eSIMs are 

used in personal devices like smartphones and tablets. In contrast, M2M SIMs/ eSIMs 

are used in IoT6 devices. 

 

 
3 Source: https://esim.redbullmobile.com/blog/invention-of-the-sim-
card/#:~:text=The%20first%20SIM%20cards%20were,Subscriber%20Identity%20Module%20(SIM) 
 
4 1FF (Full-size SIM): Credit-card sized SIM 
  2FF (Mini-SIM): Measures 25mm x 15mm x 0.76mm 
  3FF (Micro-SIM): Measures 15mm x 12mm x 0.76mm 
  4FF (Nano-SIM): Measures 12.3mm x 8.8mm x 0.67mm 

 

5 At a broad level, telecommunication services cater to the following types of requirements: 
(a) Personal communication, also referred to as “Person-to-Person (P2P) communication”; and 
(b) Machine-to-Machine (M2M) communication. 
The term “M2M” refers to technologies that allow both wireless and wired systems to communicate with other devices of the same ability. 
M2M uses a device (such as a sensor or meter) to capture an event, which is relayed through a network (wireless, wired or hybrid) to an 
application, that translates the captured event into meaningful information”. In essence, M2M communication is a form of communication 
that involves one or more entities that do not necessarily require human interaction or intervention in the process of communication.  

 
6 IoT is an acronym of Internet of Things. DoT has defined the term ‘IoT’ as “connected network of embedded devices capable of having 
M2M communication without human intervention.” 

https://esim.redbullmobile.com/blog/invention-of-the-sim-card/#:~:text=The%20first%20SIM%20cards%20were,Subscriber%20Identity%20Module%20(SIM)
https://esim.redbullmobile.com/blog/invention-of-the-sim-card/#:~:text=The%20first%20SIM%20cards%20were,Subscriber%20Identity%20Module%20(SIM)
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1.5 In general, there are three main states of a SIM card: 

(a) Unconfigured or Inactive SIM - A SIM card that has not yet been personalized 

or provisioned for any user or mobile number - It contains no valid IMSI 

(International Mobile Subscriber Identity) and is not recognized by any mobile 

network. 

(b) Configured SIM (Provisioned but Inactive) - A SIM card that has been 

personalized/ configured with IMSI, authentication key and operator-specific 

profiles - It is ready to be activated on a mobile network but not yet active for 

service use.  

(c) Active SIM - A fully activated and operational SIM associated with a subscriber 

- It is registered on a mobile network and authorized to use telecom services. 

 

1.6 Both SIM and eSIM can be used to access cellular mobile services. In India, 

customers can subscribe to cellular mobile services only after providing the requisite 

know-your-customer (KYC) documents to prove their identity and address. After 

obtaining KYC documents from the customer, the service provider hands out a 

configured SIM card to the customer. Customers can insert the SIM card obtained 

from the service provider in their mobile device. The SIM is activated only after a 

successful KYC verification of the customer by the service provider. In case of eSIM, 

the eSIM which is already embedded in the customer’s mobile device is configured 

and activated over-the-air through the remote provisioning feature. Once the SIM/ 

eSIM is activated, the customer is authorised to use cellular mobile 

telecommunication services (such as voice, text, and data as per the applicable tariff 

plan) in the home network area of the service provider. If the customer travels 

outside the home network area of the service provider, the SIM/ eSIM can still use 

the telecommunication services on a visited network if the service provider has a 

roaming7 arrangement with a service provider operating in the visited area. A SIM 

which is roaming outside the country of the home network, is often referred to 

‘international roaming SIM’. 

 

 
7 Roaming in telecommunications refers to a mobile device’s ability to stay connected to telecommunication services (calls, texts, data) 
when it is outside its home network’s coverage area, by automatically using a visited network through operator agreements. 
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1.7 Indians travelling to foreign countries can choose one of the following options for 

using telecommunication services (such as voice, text, and data) in the foreign 

country:   

(a) They can request their telecom service provider in India to activate the 

international roaming facility in that country on their SIM; or 

(b) Upon reaching the foreign country, they can obtain a new SIM card from a 

telecom service provider of the foreign country; or 

(c) Before travelling to a foreign country, they can obtain international roaming 

SIM card, or global calling card8 from a service provider in India, who is 

authorised to sell or rent such SIM cards.  

 
1.8 For personal communications, international roaming SIM cards and global calling 

cards have been in use for a long time. International roaming SIM cards and global 

calling cards of foreign telecom service providers provide an option to avail cellular 

mobile telecommunication services outside the home country without having to pay 

premium roaming rates. As per the extant regulatory regime in India, any entity 

which intends to provide international roaming SIM cards and global calling cards of 

foreign operators on sale/ rent basis in India is required to obtain a no objection 

certificate (NOC) for sale/ rent of international roaming SIM cards/ global calling 

cards (GCC) of foreign operators in India from the Central Government. As per the 

information available on the DoT’s website, 29 entities hold NOC for sale/ rent of 

international roaming SIM cards/ global calling cards (GCC) of foreign operators in 

India at present.9 

 

B. The Reference Dated 17.09.2024 

 

1.9 The Department of Telecommunications (DoT), Ministry of Communications, 

Government of India, through its letter dated 17.09.2024 (Annexure), requested 

Telecom Regulatory Authority of India (hereinafter, also referred to as “TRAI”, or 

 
8 A global calling card is a stored value telephone card. It has a prepaid balance and an expiry date. It allows an Indian customer travelling 
in a foreign country to dial a local access number, enter a PIN and then make international telephone calls at a reduced rate from a local 
telephone of that country. After the call, telephone call charges get deducted from the prepaid balance of the global calling card.   
 
9 Information as on 31.12.2024 
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“the Authority”) to provide recommendations under section 11(1)(a) of TRAI Act, 

1997 regarding the terms and conditions for the issue and renewal of no objection 

certificate (NOC) for the import/ sale of foreign telecom service providers’ SIM/ eSIM 

cards for the use in M2M/ IoT devices meant for export purposes. The relevant 

extract of the reference is reproduced below: 

 

“M2M technology is creating significant opportunities and has a proven potential of 

revolutionizing the performance of various verticals of different sectors, businesses, 

and services, by providing automation and intelligence to the end devices. With the 

ability to tap into a device's data stream on an ongoing basis, it is possible to track 

and service a device throughout its entire lifecycle from the assembly line to the 

recycling heap, leading to a redefinition of customer relationships and business 

operations. In all, M2M technology has the potential to unleash significant 

productivity gains and economic growth, unlike any previous technology wave. 

2. The international Telecommunication Union (ITU-T) has defined Internet of 

things (IoT) as 'Global infrastructure for the information society, enabling advanced 

services by interconnecting (physical and virtual) things based on existing and 

evolving interoperable information and communication technologies. Through the 

exploitation of identification, data capture, processing, and communication 

capabilities, the IoT makes full use of things to offer services to all kinds of 

applications, whilst ensuring that security and privacy requirements are fulfilled". 

3.  Subscriber Identity Modules (SIMs) for the purposes of M2M/ IoT 

communications are embedded (integrated/ soldered) at the point of manufacturing 

in order to achieve the standard physical and environmental requirements and are 

deployed in domestic and/ or international market.  

4. There are certain Indian manufacturers who are exporting their products to 

the international market. Such manufacturers are seeking foreign SIMs to be 

provided to them in India itself for integration into their products for IoT/ M2M 

services for use outside India.  

5. Requests (…) have been received in DoT for provision to be made for sale of 

foreign operator's SIMs for IoT/ M2M under the DoT's No Objection certificate (NOC) 

policy for sale of foreign operator's SIMs.  
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6. The existing policy (…) issued on 14.01.2022 is for issue/ renewal of No 

Objection Certificate (NOC) for sale/ rent of international roaming SIM cards/ Global 

Calling Cards of Foreign Operators in India. The cards being offered under this policy 

to Indian customers are for use only outside India. For establishing the authenticity 

of the customer before selling/ renting such cards, copy of the passport of the 

customer including copy of valid visa and additional proof of identity (PoI) and proof 

of address (PoA) as per the prescribed document based PoI/ PoA process or alternate 

digital KYC process, for issuing new mobile connection as prescribed by DoT shall be 

obtained.  

7. The new requirements received are for NOC for import/ sale of Foreign 

Telecom Service Providers SIM cards for testing and/ or use in Internet of Things 

(IoT) and Machine to Machine (M2M) products which are meant for export purpose. 

There are practical difficulties in fitting this use case under the existing NOC policy, 

particularly in KYC and compliance requirements. Therefore, a separate Policy for 

Issue/ Renewal of NOC for Import/ Sale in India of SIM/ eSIM cards (or chips) of 

Foreign Telecom Service Providers, for use in M2M/ IoT devices/products meant for 

export only is proposed by DoT.  

8. DoT floated a Consultation Paper (…) to seek comments/ inputs from various 

stakeholders. However, comments/inputs were received only from 2 entities (…).  

9. TRAI is requested to give its recommendations under clause 11(1)(a) of TRAI 

Act, 1997 (as amended) regarding the terms and conditions for issue and renewal 

of No Objection Certificate (NOC) for import/ sale of Foreign Telecom Service 

Providers SIM/ eSIM cards for use in M2M/ IoT devices meant for export purpose.” 

 

1.10 Hereinafter, the afore-mentioned DoT’s letter dated 17.09.2024 shall also be referred 

to as “the Reference dated 17.09.2024”.   

 

C. The Present Consultation Paper 

 

1.11 In this context, this consultation paper has been prepared to solicit comments from 

stakeholders on the regulatory framework for the sale of foreign telecom service 

providers’ SIM/ eSIM cards for the use in M2M/ IoT devices meant for export 
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purposes. This chapter provides an introduction and background information about 

the subject. Chapter II examines the issues. Chapter III summarizes the issues for 

consultation. 
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CHAPTER II: EXAMINATION OF ISSUES 

 

 

A. Extant Legal Framework for Telecommunication Services  

 

2.1 In the pre-independence era, the Imperial Legislative Council, the legislature of 

British India, enacted two statues viz. the Indian Telegraph Act, 1885 and the Indian 

Wireless Telegraphy Act, 1933 to administer telegraphy in India. The Indian 

Telegraph Act, 1885 gave the Central Government an exclusive privilege to establish, 

maintain, and work telegraphs in India. It also gave the Central Government the 

power to grant licenses to any person to establish, maintain or work a telegraph 

within any part of India. The Indian Wireless Telegraphy Act, 1933 regulated the 

possession of wireless telegraphy apparatus in the country. It prohibited the 

possession of wireless telegraphy apparatus without a license from the Central 

Government. Even after the independence of the country in 1947, the Government 

of India continued to administer telecommunications through the Indian Telegraph 

Act, 1885 and the Indian Wireless Telegraphy Act, 1933. 

 

2.2 Until the early 1990s, the telecommunication services sector in the Independent 

India remained a state monopoly. In 1991, the Government of India announced the 

New Economic Policy (NEP) 1991 and initiated a variety of policies of liberalisation, 

privatisation and globalisation (LPG). In July 1992, the Government of India 

announced the opening of the sub-sector of value-added services in 

telecommunication sector to private investment for (a) Electronic Mail, (b) Voice Mail, 

(c) Data Services, (d) Audio Text Services, (e) Video Text Services, (f) Video 

Conferencing, (g) Radio Paging, and (h) Cellular Mobile Telephone. Thereafter, many 

other telecommunication services were also opened to private investment. Today, 

there is a long list of telecommunication services which can be provided after 

obtaining a suitable permission from the Government of India. While most of the 

telecommunication services are being regulated through telecommunication service 

licenses, the services such as sale/ rent of international roaming SIM cards/ global 

calling cards in India are being regulated through a No Objection Certificate (NOC).  
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B. Regulatory Framework for the Sale/ Rent of International Roaming SIM 

Cards/ Global Calling Cards of Foreign Operators in India 

 

2.3 Since 1995, the Government has been granting no objection certificate (NOC) for 

selling international roaming SIM cards in India. Till 2014, the NOC was granted for 

a period of one year which could be renewed upon the request of the NOC holder 

entity; the international roaming SIM cards could be used only outside India and 

customers were not permitted to make calls from India using these cards. On 

05.08.2014, the Government notified a revised policy for issuing NOC for the sale/ 

rent of international roaming SIM cards/ global calling cards in India. The salient 

terms and conditions of the NOC under the policy dated 05.08.2014 were as below: 

(a) The NOC shall be issued initially for a period of three years and shall be 

renewed upon the request of the company for a further period of three years. 

(b) The card being offered to Indian customers will be for use only outside India. 

However, if it is essential to activate the card for making test calls/ emergency 

calls before the departure of customer and/ or after the arrival of the customer, 

the same shall be permitted for 48 hours only prior to departure from India and 

24 hours after arrival in India. The company selling/ renting such SIM/ calling 

cards shall ensure that the time limit of the activation of such cards in India is 

adhered to, failing which the company shall be liable to pay a fine of Rs. 500 

per hour for each SIM/ calling cards for every extra hour of activation.  

(c) For establishing the authenticity of the customers (photo identity and address 

proof etc.) proper verification of users of such cards shall be carried out before 

selling/ renting such cards. Copy of the passport of the customer with a valid 

visa shall also be obtained. 

(d) Complete details of such global cards along with full particulars, including the 

validity period and address of the person to whom the international roaming 

card has been sold/ rented shall be provided to the designated security 

agencies on a monthly basis.  

(e) All types of clearances from any agency like RBI/ customs etc. will be duly 

taken by the company. 
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2.4 During 2014-15, TRAI received grievances from the consumers who had availed the 

services of Indian entities having NOC for sale/ rent of international roaming SIM 

cards/ global calling cards in India. The complaints ranged from overcharging to poor 

customer care to transparency in tariff etc. In this regard, TRAI issued a letter on 

19.05.2015 to all companies, who had been issued the NOC by DoT, asking them to 

respond to a questionnaire seeking details of the type of SIM cards marketed, 

consumer grievance redressal mechanism etc. After analyzing the responses 

received from the companies and considering the grievances of the consumers, TRAI 

sent its recommendations on ‘Sale/ Rent of International Roaming SIM Cards/ Global 

Calling Cards in India’ to the Government. Through these recommendations, TRAI 

recommended a range of consumer protection measures in respect of the consumers 

of international roaming SIM cards and global calling cards.  

 

2.5 Thereafter, TRAI conducted a customer response survey with a view to examining 

the complaints and identifying the measures that could be adopted to improve the 

end-user experience of international roaming SIM cards and global calling cards. 

Based on its analysis, TRAI, on 14.06.2017, sent ‘Additional Recommendations on 

Sale/ Rent of International Roaming SIM cards/ Global Calling Cards of Foreign 

Operators in India’. Through the additional recommendations, TRAI recommended, 

inter-alia, a framework for enabling informed decision making before a customer 

purchases an international roaming SIM card/ global calling card, and a customer 

complaint monitoring system. 

 
2.6 After considering the recommendations of TRAI, DoT issued the ‘Revised Policy for 

issue/ renewal of NOC for sale/ rent of international roaming SIM cards/ global calling 

cards of foreign operators in India’ on 14.01.2022. The salient terms and conditions 

of NOC for sale/ rent of international roaming SIM cards/ global calling cards of 

foreign operators in India conveyed through the revised policy dated 14.01.2022 are 

given below: 

(a) Eligibility: The Applicant must be an Indian company registered under the 

Indian Companies Act. 

(b) Application Processing Fee: Rs. 5,000 (non-refundable) 



11 
 

(c) Tenure/ Renewal: The NOC shall be issued initially for a period of three years 

and shall be renewed on the request of the company for a further period of 

three years at a time. 

(d) Clearances by NOC holder: All types of clearances from any agency like RBI/ 

customs etc. will be duly taken by the company. 

(e) Customer Verification: For establishing the authenticity of the customer before 

selling/ renting such cards, copy of the passport of the customer including copy 

of valid visa and additional Proof of Identity (PoI) and Proof of Address (PoA) 

as per the prescribed document-based PoI/ PoA process or alternate digital 

KYC process, for issuing new mobile connection as prescribed by DoT shall be 

obtained. However, for countries where visa is not required for Indian Nationals 

or where visa is issued on arrival to the Indian Nationals, in place of the copy 

of the valid visa, copy of valid travel ticket along with an undertaking from the 

customer mentioning the name of country/ places where he/ she intends to 

visit shall be obtained. 

(f) Monthly report to security agencies: Complete details of such global cards along 

with full particulars, including validity period of the card and address of the 

person to whom the international roaming cards have been sold/ rented, shall 

be provided to the designated security agencies on a monthly basis. A monthly 

report giving a summary of information submitted to security agencies and DoT 

field units will be submitted to DoT. 

(g) Usage of Cards outside India: The cards being offered to Indian customers will 

be for use only outside India. However, if it is essential to activate the card for 

making test calls/ emergent calls before the departure of customer and/ or 

after the arrival of the customer, the same shall be permitted for 48 hours only 

prior to departure from India and 24 hours after arrival in India.  

(h) Penalty: The company selling/ renting such SIMs/ global calling cards shall 

ensure that the time limit of activation of such cards in India is adhered to, 

failing which the company shall be liable to pay a fine of Rs. 500 per hour for 

each SIM cards/ global calling cards for every extra hour of activation. 

(i) Procedure for NOC to innovative solutions: The procedure to be followed to 

issue NOC on such applications which propose to offer some application (App) 



12 
 

based services or other innovative solutions shall be decided by DoT on a case-

by-case basis. The applicant company may be required to give presentation(s) 

or submit such other information as may be deemed necessary by DoT. The 

decision of DoT shall be final and binding.  

(j) Annual return: The NOC holder company shall submit ‘Annual Return’ to DoT 

in the prescribed proforma within one month of the completion of the financial 

year. In case of the non-submission of ‘Annual Return’ or non-compliance of 

the terms and conditions of the policy, DoT may withdraw the NOC by a written 

notice to the NOC holder. 

(k) Suspension/ Revocation of NOC: The NOC can be suspended before the expiry 

of the validity period if, in the opinion of DoT, it is necessary or expedient to 

do so in public interest or in the interest of the security of the State or for the 

proper conduct of the Telegraph. DoT may without prejudice to any other 

remedy available for the breach of any conditions by a written notice to the 

NOC holder withdraw the NOC. For this purpose, DoT shall issue a show cause 

notice of 21 days to the NOC holder. If the DoT decides to withdraw the NOC, 

the same shall be effective from the 61st calendar day from the date of issue 

of such withdrawal order. Provided further that DoT shall not be responsible 

for any damage or loss caused or arisen out of the aforesaid action. 

(l) Right to inspect: DoT or its authorised representative shall have the right to 

access and inspect the sites/ offices used for providing the service. The NOC 

holder shall provide the necessary facilities and cooperate with DoT or its 

authorised representative. The inspection will ordinarily be carried out after 

reasonable notice except in circumstances where giving such a notice will 

defeat the very purpose of the inspection. 

(m) Right to seek information: DoT or its authorised representative shall have the 

right to seek documents/ information from the NOC holder company and the 

NOC holder company will provide the necessary documents/ information. The 

NOC holder shall preserve the customer records for at least one year from the 

month of acquisition of the customer. 
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(n) Tariff plan: The tariff plan along with the terms and conditions, containing 

details in India and the visiting country should be provided at the time of 

handing over the SIM to the customer. 

(o) Toll-free Number: The NOC holder shall ensure that upon reaching the country 

of destination, the consumer shall preferably be provided toll-free customer 

care service by the foreign partner with whom the Indian NOC holder has a 

commercial agreement. In case the toll-free customer care service is not 

available, the consumer may be charged at local call rates. 

(p) Detail bill to post-paid customers: The post-paid customers should be issued 

an itemized bill for chargeable or bundled free usage service in hard copy or 

electronic form. 

(q) Grievance Reddressal Mechanism: The grievance redressal mechanism against 

NoC holders shall be at par with the process being followed in respect of 

grievances against Indian telecom service providers. 

 

C. The Telecommunications Act, 2023 

 

2.7 In December 2023, the Parliament passed the Telecommunications Act, 202310. The 

purpose of the Act is to amend and consolidate the laws concerning the 

development, expansion, and operation of telecommunication services and 

telecommunication networks, assignment of spectrum, and related matters11. 

Section 3 of the Telecommunications Act, 2023 gives the Central Government the 

power to grant authorisation. Section 3 of the Telecommunications Act, 2023 is 

reproduced below: 

 

“3(1)  Any person intending to — 

(a)  provide telecommunication services; 

(b)  establish, operate, maintain or expand telecommunication network; or 

(c)  possess radio equipment, 

 
10 The Telecommunications Act, 2023 is available at the URL: https://egazette.gov.in/WriteReadData/2023/250880.pdf 
 
11 Section 60 (1) of the Telecommunications Act, 2023 provides as below: 
“Subject to the other provisions of this section, the enactments namely, the Indian Telegraph Act, 1885, and the Indian Wireless 
Telegraphy Act, 1933, are hereby repealed.” 

https://egazette.gov.in/WriteReadData/2023/250880.pdf
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shall obtain an authorisation from the Central Government, subject to such terms 

and conditions, including fees or charges, as may be prescribed. 

 

(2)  The Central Government may while making rules under sub-section (1) provide 

for different terms and conditions of authorisation for different types of 

telecommunication services, telecommunication network or radio equipment. 

 

(3)  The Central Government, if it determines that it is necessary in the public 

interest so to do, may provide exemption from the requirement of authorisation 

under sub-section (1), in such manner as may be prescribed. 

 

(4)  Any exemption granted prior to the appointed day under the Indian Telegraph 

Act, 1885 or the Indian Wireless Telegraphy Act, 1933 shall continue under this Act, 

unless otherwise notified by the Central Government. 

 

(5)  Any authorised entity may undertake any merger, demerger or acquisition, or 

other forms of restructuring, subject to any law for the time being in force and any 

authorised entity that emerges pursuant to such process, shall comply with the terms 

and conditions, including fees and charges, applicable to the original authorised 

entity, and such other terms and conditions, as may be prescribed. 

 

(6)  A license, registration, permission, by whatever name called, granted prior to 

the appointed day under the Indian Telegraph Act, 1885 or the Indian Wireless 

Telegraphy Act, 1933, in respect of provision of telecommunication services or 

telecommunication network— 

(a) where a definite validity period is given, shall be entitled to continue to operate 

under the terms and conditions and for the duration as specified under such license 

or registration or permission, or to migrate to such terms and conditions of the 

relevant authorisation, as may be prescribed; or 

(b) where a definite validity period is not given, shall be entitled to continue to 

operate on the terms and conditions of such licence or registration or permission for 
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a period of five years from the appointed day, or to migrate to such terms and 

conditions of the relevant authorisation, as may be prescribed.  

 

(7)  Any authorised entity which provides such telecommunication services as may 

be notified by the Central Government, shall identify the person to whom it provides 

telecommunication services through use of any verifiable biometric based 

identification as may be prescribed. 

 

(8)  The Central Government may, subject to such terms and conditions, including 

fees or charges as may be prescribed, allot telecommunication identifiers for use by 

authorised entities. 

 

(9) The Central Government may allow use of telecommunication identifiers 

allotted by international bodies which are recognised by the Central Government 

from time to time.”  

 
D. TRAI’s Recommendations on the Framework for Service Authorisations to 

be Granted Under the Telecommunications Act, 2023 

 

2.8 On 21.06.2024, DoT sent a reference to TRAI under Section 11(1)(a) of the TRAI 

Act, 1997 and requested TRAI to provide its recommendations on terms and 

conditions, including fees and charges, for the authorisations to provide 

telecommunication services as per the provisions of the Telecommunications Act, 

2023. In this regard, after following a comprehensive consultation with stakeholders, 

the Authority sent its recommendations on the Framework for Service Authorisations 

to be Granted Under the Telecommunications Act, 2023 to the Government. Through 

these recommendations, the Authority recommended to the Government to 

introduce, inter-alia, a service authorisation for sale/ rent of International Roaming 

SIM Cards/ Global Calling Cards of Foreign operators in India under the 

Telecommunications Act, 2023. Notably, the Authority recommended that the terms 

and conditions of the authorisation for sale/ rent of International Roaming SIM 

Cards/ Global Calling Cards of Foreign operators in India should be light-touch, and 
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the authorisation should be granted online with digitally signed auto-generated 

authorisation. The salient terms and conditions of the authorisation for sale/ rent of 

International Roaming SIM Cards/ Global Calling Cards of Foreign operators in India 

recommended by the Authority through the afore-mentioned recommendations are 

given below: 

(a) Period of Validity of the Authorisation: 10 years 

(b) Renewal of Authorisation: The Central Government may renew, if deemed 

expedient, the Authorisation by a term equivalent to the validity of the 

Authorisation, upon request of the Authorised Entity, if made at least six 

months prior to the expiry of the Authorisation, on the terms specified by the 

Central Government, subject to the extant policy. The decision of the Central 

Government shall be final and binding in this regard. 

(c) Service Area: National level 

(d) Scope of Service: The Authorised Entity is permitted to provide sale/ rent of 

International Roaming SIM Cards of Foreign Operators in India as per the 

following scope: 

(i) Selling or renting of Subscriber Identity Module (SIM) owned by Foreign 

Cellular Mobile Service Providers to any person in India intending to visit 

abroad for a specified duration and use the International Roaming facility. 

(ii) It includes Global Calling cards on the same terms. 

(iii) The term ‘Cards’ shall apply collectively to the above cases. 

(e) Eligibility: The applicant must be an Indian company, registered under the 

Indian Companies Act. 

(f) Minimum Equity: Nil 

(g) Minimum Net-worth: Nil 

(h) Application processing fee: Rs. 5,000 

(i) Authorisation Fee: Nil 

(j) Usage of Cards outside India: The cards being offered to Indian users will be 

for the use only outside India. However, if it is essential to activate the card for 

making test calls/ emergent calls before the departure of the user and/ or after 

the arrival of the user, the same shall be permitted for forty-eight (48) hours 

only prior to departure from India and twenty-four (24) hours after arrival in 
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India. Such test calls/ emergent calls made from India through these calling 

cards shall be international roaming calls. The service profile on eSIM must be 

deactivated on the original mobile phone, before it is reactivated on another 

mobile phone. 

(k) Documents required from users: For establishing the authenticity of the user 

before selling/ renting such cards, a copy of the valid passport of the user 

including a copy of valid visa and additional proof of identity (Pol) and proof of 

address (PoA) as recognised by the Central Government shall be obtained. 

However, for the countries where visa is not required for Indian Nationals or 

where visa is issued on arrival to the Indian Nationals, in place of the copy of 

valid visa, a copy of valid travel ticket along with an undertaking from the user 

mentioning the name of country/ places where user intends to visit, shall be 

obtained by the Authorised Entity. 

(l) Monthly report to Security Agencies: Complete details of such global cards 

(including the period) along with full particulars, including address of the person 

to whom the international roaming card has been sold/ rented, shall be 

provided to the designated Security Agencies monthly. In case of no sale/ rent 

of such cards during the month, a 'Nil' report shall be submitted. A monthly 

report giving a summary of information submitted to Security Agencies shall be 

provided to concerned field units of the DoT where the Authorised Entity has 

its Registered Office.  

(m) Annual return: The Authorised Entity shall submit 'Annual return' to the Central 

Government within one month of the completion of the financial year. Non-

submission of 'Annual return' or non-compliance of the rules shall be a valid 

ground for the revocation of the Authorisation after giving prior notice at the 

registered office of the Authorised Entity. 

(n) Right to Inspection: The Central Government or its authorised representative 

shall have the right to access and inspect the sites/ offices used for providing 

the Service. The Authorised Entity shall provide the necessary facilities and 

cooperate with the Central Government or its authorised representative. The 

inspection will ordinarily be carried out after giving reasonable notice except in 
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circumstances in which giving such a notice will defeat the very purpose of the 

inspection. 

(o) The Central Government or its authorised representative shall have the right to 

seek documents/ information from the Authorised Entity, and it will provide the 

necessary documents/ information. The Authorised Entity shall preserve the 

user records for at least one year from the month of acquisition of user. 

(p) Penalty, Suspension, Surrender, Termination/ Revocation of Authorisation: 

(i) In case of breach of any of the terms and conditions of Authorisation 

granted under the Telecommunications Act, 2023, the Adjudicating 

Officer appointed by the Central Government may, pursuant to an inquiry, 

impose financial penalty and/ or make recommendations for the 

consideration of the Central Government regarding suspension, 

revocation, or curtailment of the duration of the authorisation. 

(ii) Adjudication and appeal of any contravention or breach of the terms and 

conditions of the Authorisation shall be governed by the Rules on 

Adjudication and Appeal notified under the Telecommunications Act, 

2023.  

(iii) The Authorised Entity may surrender the Authorisation, by giving a notice 

of at least 60 calendar days in advance. In such a case, it shall also notify 

all its users by sending 30 calendar days’ notice to each user. The balance 

amount including the security deposit paid by the user, if any, available 

with the Authorised Entity shall be refunded to the user within a period of 

30 days. The effective date of the surrender shall be the 61st calendar day 

counted from the date of receipt of such notice by the Central 

Government, if it is not rejected by the Central Government within 30 

days of the date of receipt of the notice. 

(iv) The Central Government reserves the right to suspend the operation of 

the Authorisation, at any time, if, in the opinion of the Central 

Government, it is necessary or expedient to do so in public interest or in 

the interest of the security of the State or for the proper conduct of the 

telecommunication: 

Provided that if situation so warrants, the Central Government may 
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dispense with the issue of notice prior to such suspension. The decision 

of the Central Government shall be final and binding in this regard: 

Provided further that the Central Government shall not be responsible for 

any damage or loss caused or arisen out of aforesaid action:  

Provided also that the suspension of the Authorisation shall not be a cause 

or ground for extension of the period of the Authorisation and suspension 

period will be taken as period spent. 

(v) The Central Government reserves the right to terminate/ revoke/ suspend 

the Authorisation, at any time in the interest of public by giving a notice 

of 60 calendar days from the date of issue of such notice: 

Provided that, in the interest of national security or in the event of national 

emergency/ war or low intensity conflict or similar type of situations, the 

Central Government has the right to revoke/ suspend the Authorisation, 

without any notice period. 

(q) The Central Government reserves the right to modify at any time the terms and 

conditions of the Authorisation, or incorporate new conditions, if in the opinion 

of the Central Government, it is considered necessary or expedient to do so in 

the interest of national security, public interest and for proper conduct of 

Telecommunication. 

(r) Tariff: Tariff plan along with the terms and conditions, should be made available 

at the time of handing over the Card to the user. The Service offerings could 

be categorised into pre-paid and post-paid. All applicable tariff rates should be 

available under the link 'Tariff Plans' and the contact details should be displayed 

on the website under the link 'Contact us' on the main page of the website of 

the Authorised Entity. Else, the Authorised Entity shall provide the website links 

of the foreign-based service provider to the user at the time of selling/ renting 

of the Card. 

(s) The Authorised Entity shall inform the user about the types of services offered 

(i.e. data, or voice or a combination of both) before selling/ renting such a Card. 

The service offerings shall be categorised into pre-paid and post-paid. 
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(t) For an informed choice to be made by a user about foreign-based service 

provider, additional details or relevant web-links relating to foreign network 

coverage, user complaint redressal system etc. shall be provided. 

(u) User Care channels: Relevant contact details including telephone number, e-

mail ID and working times of the Customer Care of the Authorised Entity and 

the concerned foreign based service provider, shall be made available to the 

user at the time of selling/ renting/ registration for services. 

(v) The Authorised Entity should ensure that upon reaching the country of 

destination, the user shall preferably be provided toll-free customer care service 

by the foreign partner with whom the Authorised Entity has an on-going 

commercial agreement. In case the toll-free customer care service is not 

available, the consumer may be charged at local call rate. 

(w) Billing: The users, on request, may be provided an itemised bill in electronic 

form. 

(x) Credit limit: Message notification(s) through SMS/ USSD shall be provided to a 

post-paid user, once credit limit availed has met certain pre-determined 

threshold(s). 

(y) Grievance Redressal: The Authorised Entity shall inform its users regarding 

grievance handling channel; maximum time taken for resolution and means to 

escalate the grievance. All grievances received shall be logged, monitored and 

reasonable resolution be provided in a maximum period of 30 days. 

 

E. Requests Received in DoT w.r.t. the Sale of Foreign Operators SIMs for 

IoT/ M2M  

 

2.9 Through the Reference dated 17.09.2024, DoT has conveyed that it has received 

requests for the provision to be made for sale of foreign operator’s SIMs for IoT/ 

M2M under DoT’s No Objection Certificate (NOC) policy for the sale of foreign 

operator’s SIMs. In this regard, DoT has also enclosed a representation of 

Confederation of Indian Industry (CII), through which CII had submitted, inter-alia, 

the following request to DoT: 
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“a) At present, DoT issues a No Objection Certificate allowing for sale in India of 

International Roaming SIM cards of foreign operators for use outside the country. 

The cards being offered to Indian customers are for use only outside India. 

 

b) The NOC mandates the seller to collect information of the subscribers including 

the passport details as well as details of the VISA issued to the individual for travel 

to another country. 

 

c) The DoT policy also has a provision for innovative solutions but it specified that it 

would be issued on case-to-case basis. 

 

d) There are certain Indian manufacturers who are exporting their products to 

International market. Such manufacturers are seeking foreign SIMs to be provided 

to them in India itself for integration into their products for IoT/ M2M services for 

use outside India. 

 

Industry request 

In the interest of Indian manufacturers who are exporting their products, NOC policy 

of DoT allowing for sale of foreign SIMs should also allow for sale of foreign SIMs 

for IoT/ M2M requirements with the continuing caveat that such SIMs can only be 

functional outside India.” 

  

F. DoT’s Consultation Process  

 

2.10 Through the Reference dated 17.09.2024, DoT has conveyed that it floated a 

consultation paper to seek comments/ inputs from various stakeholders; however, 

comments/ inputs were received only from two entities. Along with the reference 

dated 17.09.2024, DoT has enclosed copies of the consultation paper and the 

stakeholders’ comments. 

 

2.11 Through the consultation paper dated 19.04.2023, DoT raised the following issues 

for consultation: 
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“ 

a. Whether firms registered under LLP-2008 and proprietors registered under 

Shop & Establishments Acts also be allowed to apply for NOC? 

 

b. Whether activation of SIMs is required while in India for sample/ function/ 

prototype testing? If yes, what should be the maximum/ percentage quantity 

and duration that should be allowed? Justification may be given. 

 
c. Who should be the custodian of the SIMs till export of the products i.e. NOC 

holder or manufacturer company that embed/ fits the SIMs in their products? 

 
d. Whether penalties should be imposed for non-compliance of terms of NOC? If 

yes, specify amount/ formulae? If not, how to ensure compliance? 

 
e. Whether manufacturers who want to embed/ fit the foreign SIMs in their 

products, would prefer obtaining NOC for themselves or would like to buy it 

from other NOC holders? 

 
f. Give your comments on any related matter that is not covered in this 

Consultation Paper.” 

 

2.12 A summary of the inputs provided by two stakeholders in response to the DoT’s 

consultation paper dated 19.04.2023 is given below: 

 

(a) In response to the question (a), a stakeholder opined that NOC should be 

provided only to the entities holding Unified License or M2MSP registration as 

the issue of offering communication services including in-roaming connectivity 

in India has security and consumer data privacy related concerns. The other 

stakeholder suggested that any individual person or legal entity, incorporated 

or unincorporated, that is involved in bona fide business activities should be 

allowed to apply for the NOC.   

 

(b) In response to question (b), a stakeholder opined that the activation of 
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international profiles can be allowed depending upon the use case and 

applicable customer process. The other stakeholder suggested that the 

activation can be allowed in India for testing and calibration purposes; the 

duration of testing would depend on the nature of testing contemplated and 

could be for a maximum period of six months. 

 
(c) In response to the question (c), a stakeholder opined that as long as the SIM 

is in India, the NOC holder should be held responsible for ensuring that there 

is no unauthorized connectivity provided to SIMs. The other stakeholder 

suggested that the NOC holder should be made the custodian of the foreign 

SIM.  

 
(d) In response to the question (d), a stakeholder opined that the NOC only enables 

the service provider to provide foreign SIMs to devices going out of the country 

and imposing penalty may be disproportionate to the scope of service. The 

other stakeholder suggested that instead of punishments, a cooling off period 

or in egregious cases, blacklisting would be more appropriate given the nature 

of activities.  

 
(e) In response to the question (e), a stakeholder opined that manufacturers 

desirous of embedding foreign SIMs in their products can obtain NOC post 

registering under M2MSP registration to meet the regulatory requirement. The 

other stakeholder suggested that both manufacturers and other NOC holders 

should be permitted to obtain NOC. 

 
(f) In response to the question (f), a stakeholder opined that the M2M regulations 

as well as custodian requirements mandated for domestic connections should 

not be applicable for foreign SIM cards; it also suggested that operating and 

commercial arrangements for the M2M customers should be under 

forbearance. The other stakeholder proposed that IoT SIMs (manufactured 

abroad) may be allowed to be locally used in India for the purposes of (i) 

research and development, (ii) sale to individual customers for their personal 

use in IoT compatible devices and (iii) any other commercial purposes so that 
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the best technology manufacturers can enter Indian market, and there can be 

a widespread utilization of IoT technology in all aspects. 

 

2.13 In this background, DoT has requested TRAI to provide its recommendations under 

Section 11(1)(a) of the TRAI Act, 1997 regarding the terms and conditions for the 

issue and renewal of No Objection Certificate (NOC) for import/ sale of foreign 

telecom service providers’ SIM/ eSIM cards for use in M2M/ IoT devices meant for 

export purposes. 

 

2.14 Prior to examining the regulatory aspects of the issue and renewal of No Objection 

Certificate (NOC) for the import/ sale of foreign telecom service providers’ SIM/ eSIM 

cards for use in M2M/ IoT devices meant for export purposes, a brief description in 

respect of IoT and M2M is given below: 

 

G. IoT and M2M   

 

2.15 In June 2012, International Telecommunication Union (ITU)12 released its 

recommendation on ‘Overview of the Internet of Things’13. In the recommendation, 

ITU defined ‘Internet of things (IoT)’ as “[a] global infrastructure for the information 

society, enabling advanced services by interconnecting (physical and virtual) things 

based on existing and evolving interoperable information and communication 

technologies”.  

 

2.16 In India, DoT issued National Telecom M2M Roadmap14 in May 2015. The roadmap 

defined M2M and IoT as below: 

 
M2M: “M2M, the acronym for Machine-to-Machine communication, is an emerging 

area in the field of telecom technologies. M2M refers to technologies that allow both 

wireless and wired systems to communicate with other devices of the same ability. 

 
12 ITU is the United Nations specialized agency for digital technologies (ICTs). Source: https://www.itu.int/en/about/Pages/default.aspx 
 
13 Source: ITU’s recommendation ITU-T Y.2060 (06/2012), accessible at URL: Y.2060 : Overview of the Internet of things (itu.int) 
 
14 Source: https://dot.gov.in/sites/default/files/National%20Telecom%20M2M%20Roadmap.pdf 
 

https://www.itu.int/en/about/Pages/default.aspx
https://www.itu.int/rec/T-REC-Y.2060-201206-I
https://dot.gov.in/sites/default/files/National%20Telecom%20M2M%20Roadmap.pdf
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M2M uses a device (such as a sensor or meter) to capture an event, which is relayed 

through a network (wireless, wired or hybrid) to an application, that translates the 

captured event into meaningful information”.   

 

IoT: “IoT is connected network of embedded devices capable of having M2M 

communication without human intervention.” 

 

2.17 The M2M ecosystem is entirely different from the standard telecommunication 

ecosystem. It is more diverse and involves multiple stakeholders. The oneM2M15 has 

outlined the M2M ecosystem as below16:  

(a) User (individual or company): Uses an M2M solution 

(b) Application Service Provider: Provides an M2M application service, and operates 

M2M applications 

(c) M2M Service Provider: Provides M2M services to Application Service Providers, 

and operates M2M common services 

(d) Network Operator: Provides connectivity and related services for M2M Service 

Providers and operates an underlying network.  

 

2.18 The wireless communication technologies used for M2M communications may 

broadly be classified as below:   

(a) Fixed and Short-Range Technologies: RFID, Bluetooth, Zigbee, Wi-Fi etc. 

(b) Long Range Technologies:  

(i) Non-3GPP Standards: LoRaWAN, Sigfox, etc., and  

(ii) 3GPP Standards: LTE-M, NB-IoT, 5G, etc.  

 

2.19 For providing M2M communications using 3GPP standards, Subscriber Identity 

Modules (SIMs) are used. SIMs store communication profiles that uniquely identify 

cellular subscriptions. A communications profile includes Mobile Station International 

Subscriber Directory Number (MSISDN) and International Mobile Subscriber Identity 

 
15 oneM2M is a global partnership initiative of eight standards development organizations: ARIB (Japan), ATIS (North America), CCSA 
(China), ETSI (Europe), TIA (North America), TSDSI (India), TTA (Korea), and TTC (Japan) to develop specifications for Machine-to-
Machine (M2M) communications systems and the Internet of Things (IoT). 
 
16 Source: https://www.onem2m.org/harmonization-m2m 

https://www.onem2m.org/harmonization-m2m
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(IMSI). Mainly, there are two types of SIMs viz.: 

(a) Physical SIM: SIM form factors Full-Size (1FF), Mini-SIM (2FF), Micro-SIM (3FF), 

Nano-SIM (4FF) are physical SIMs which can be easily removed and inserted 

as per user requirements. The Mobile Network Operator (MNO) is fixed in each 

SIM card and cannot be changed. Integrated Circuit Card Identification (ICCID) 

is used as the unique key to identify the SIM card. Generally, a physical SIM 

card can store the communication profile of only one MNO. 

(b) Embedded SIM: The SIM with machine-to-machine form factor (MFF2) is 

known as embedded SIM or eSIM. It is soldered directly to the motherboard of 

M2M device, fully encased in the device. Embedded SIM (eSIM) and embedded 

Universal Integrated Circuit Card (eUICC) are often used interchangeably, even 

though there is a difference between the two. The eSIM is the hardware 

component of the SIM and a physical form that can be soldered into a solution. 

On the other hand, eUICC refers to the software component of eSIM that 

provides the capability to store multiple network profiles that can be 

provisioned and managed Over-the-Air (OTA). ICCID is the key used to identify 

profiles and eUICC-ID (EID) is used as the unique key to identify the eSIM. 

 

2.20 In May 2015, DoT published the National Telecom M2M Roadmap17 to outline the 

broad policy and regulatory approach to facilitate the M2M ecosystem in the country. 

In May 2018, the Central Government issued the National Digital Communication 

Policy-201818 (NDCP-2018). One of the strategies of NDCP-2018 was “[s]implifying 

licensing and regulatory frameworks whilst ensuring appropriate security frameworks 

for IoT/ M2M/ future services and network elements incorporating international best 

practices”. 

 
2.21 In January 2022, DoT introduced a separate authorization on Machine-to-Machine 

(M2M) under the Unified License Agreement19. Thereafter, through an office 

 
17 Source: https://dot.gov.in/sites/default/files/National%20Telecom%20M2M%20Roadmap_0.pdf 
 
18 Source: https://dot.gov.in/sites/default/files/Final%20NDCP-2018.pdf?download=1 
 
19 Source:  
https://dot.gov.in/sites/default/files/UL%20AGREEMENT%20with%20Audiotex%20M2M%20without%20INSAT%20MSSR%2017012022_
0.pdf?download=1 

https://dot.gov.in/sites/default/files/National%20Telecom%20M2M%20Roadmap_0.pdf
https://dot.gov.in/sites/default/files/Final%20NDCP-2018.pdf?download=1
https://dot.gov.in/sites/default/files/UL%20AGREEMENT%20with%20Audiotex%20M2M%20without%20INSAT%20MSSR%2017012022_0.pdf?download=1
https://dot.gov.in/sites/default/files/UL%20AGREEMENT%20with%20Audiotex%20M2M%20without%20INSAT%20MSSR%2017012022_0.pdf?download=1
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memorandum dated 08.02.2022, DoT issued ‘Guidelines for Registration process of 

M2M Service Providers (M2MSP) & WPAN/WLAN Connectivity Providers for M2M 

Services'20. Through these guidelines, DoT instructed, inter-alia, that in order to 

address concerns like interface issues with telecom service providers (TSPs), Know 

your customer (KYC), security and encryption, all M2M service providers utilizing 

telecom facilities from authorized TSPs should have M2MSP registration. In these 

guidelines, the term ‘M2MSP’ was defined as below: 

 
“M2M Service Provider” (M2MSP) is an Indian company, registered under the Indian 

Companies Act, 2013 or an LLP (Limited Liability Partnership) registered under LLP 

Act, 2008 or a partnership firm which provides M2M services to third parties using 

telecom resources. Provided that  

(a) such third parties utilising M2M services from registered M2MSP in connection 

with its products or as part of its offerings to its end customers as a product or 

service, and 

(b) any organization which intends to provide M2M services for its own use (captive 

use) and not for commercial purpose, shall also be covered under this definition.” 

 

2.22 On 01.01.2024, DoT issued an ‘addendum to the guidelines for registration of M2M 

Service Providers (M2M SPs) & WPAN/ WLAN Connectivity Providers for M2M 

Services’. Through the said addendum, DoT notified as below: 

 

“2.  In order to proliferate the standard-based and secure M2M/ IoT ecosystem and 

to address the concerns of M2M Service Providers and WPAN/WLAN Connectivity 

Providers for M2M services, related to interface with TSPs, KYC, Security, Encryption 

etc., it has been decided to extend the scope of the registration to also allow all 

types of business entities such as company, Government Departments/ 

Organizations, Partnership Firms, LLPs, Institutions, Undertakings, Proprietorship 

Firms, Societies and Trusts to apply for registration as M2M Service Providers and 

WPAN/WLAN Connectivity Provider for M2M services, as the case may be, as part of 

 
 
20 Source: https://dot.gov.in/sites/default/files/M2MSP%20Guidelines%20.pdf?download=1 

https://dot.gov.in/sites/default/files/M2MSP%20Guidelines%20.pdf?download=1
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the above guidelines.  

3. Accordingly, all the entities providing M2M services or WPAN/ WLAN connectivity 

for M2M services, shall register with DoT through the SaralSanchar portal 

(https://saralsanchar.gov.in) by 31.03.2024, failing which the telecom resources 

taken from Authorised Telecom Licensees of DoT are liable to be withdrawn/ 

disconnected.” 

 

H. Regulatory Framework for the Sale of Foreign Telecom Service Providers’ 

SIM/ eSIM Cards for use in M2M/ IoT Devices Meant for Export Purposes 

 

2.23 Through the Reference dated 17.09.2024, DoT has requested TRAI to provide 

recommendations on terms and conditions for issue and renewal of no objection 

certificate (NOC) for the import/ sale of foreign telecom service providers’ SIM/ eSIM 

cards for use in M2M/ IoT devices meant for export purposes. With respect to the 

sale of foreign telecom service providers’ SIM/ eSIM cards for the use in M2M/ IoT 

devices meant for export purposes, the Authority took note of the following aspects: 

(a) Earlier, the Central Government administered the licensing of 

telecommunication services mainly through the Indian Telegraph Act, 1885 and 

the Indian Wireless Telegraphy Act, 1885. The Indian Telegraph Act, 1885 was 

the main legislation dealing with the establishment, maintenance and working 

of telegraphs in the country. It provided the Central Government an exclusive 

privilege of establishing, maintaining and working telegraphs21 in India, and a 

power to grant a license, on such conditions and in consideration of such 

payments as it thinks fit, to any person to establish, maintain or work a 

telegraph within any part of India. The Wireless Telegraphy Act, 1933 regulated 

the possession of wireless telegraphy apparatus in the country. The Wireless 

Telegraphy Act, 1933 prohibited the possession without licence of wireless 

telegraphy apparatus.22 

 
21 Section 3 (1AA) of the Indian Telegraph Act, 1885 provides that “telegraph” means any appliance, instrument, material or apparatus 
used or capable of use for transmission or reception of signs, signals, writing, images and sounds or intelligence of any nature by wire, 
visual or other electro -magnetic emissions, Radio waves or Hertzian waves, galvanic, electric or magnetic means. 
 
22 Section 60(1) of the Telecommunications Act, 2023 provides that “[s]ubject to the other provisions of this section, the enactments 
namely, the Indian Telegraph Act, 1885 and the Indian Wireless Telegraphy Act, 1933, are hereby repealed.” 
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(b) Under the extant legal framework, while most of the telecommunication 

services are being regulated through license agreements, the sale/ rent of 

international roaming SIM cards/ global calling cards of foreign operators in 

India is being regulated through a no objection certificate (NOC). Under the 

existing policy for the issue/ renewal of NOC for the sale/ rent of international 

roaming SIM cards/ global calling cards of foreign operators in India dated 

14.01.2022, any entity intending to provide international roaming SIM cards/ 

global calling cards of foreign operators in India on sale/ rent basis requires to 

obtain a no objection certification (NOC) from Department of 

Telecommunications (DoT).  

(c) Confederation of Indian Industry (CII) through a representation to DoT 

requested inter-alia that “the NOC policy of DoT allowing for sale of foreign 

SIMs should also allow for sale of foreign SIMs for IoT/ M2M requirements”. 

(d) Through the Reference dated 17.09.2024, DoT has stated that “[t]here are 

certain Indian manufacturers who are exporting their products to the 

International market. Such manufacturers are seeking foreign SIM/ eSIM to be 

provided to them in India itself for integration into their products for IoT/ M2M 

services for use outside India.” DoT has further stated that “[t]he new 

requirements received are for NOC for import/ sale of Foreign Telecom Service 

Providers SIM cards for testing and/ or use in Internet of things (IoT) and 

Machine to Machine (M2M) products which are meant for export purpose. There 

are practical difficulties in fitting this use case under the existing NOC policy, 

particularly in KYC and compliance requirements. Therefore, a separate policy 

for Issue/ Renewal of NOC for Import/ Sale in India, of SIMs/ eSIM cards (or 

chips) of Foreign Telecom Service Providers, for use in M2M/ IoT devices/ 

products meant for export only is proposed by DoT.” 

(e) In December 2023, the Parliament passed the Telecommunications Act, 2023. 

Section 3(1) of the Telecommunications Act, 2023 provides that Any person 

intending to- (a) provide telecommunication services; (b) establish, operate, 

maintain or expand telecommunication network; or (c) possess radio 

equipment, shall obtain an authorisation from the Central Government, subject 

to such terms and conditions, including fees or charges, as may be prescribed. 
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(f) Based on a reference from the Central Government, the Authority, through the 

recommendations on the Framework for Service Authorisations to be Granted 

Under the Telecommunications Act, 2023 dated 18.09.2024, has recommended 

to the Government to introduce, inter-alia, a service authorisation for sale/ rent 

of international roaming SIM cards/ global calling cards of foreign operators in 

India under Section 3(1)(a) of the Telecommunications Act, 2023. The 

Authority has also provided recommendations on terms and conditions of this 

authorisation. 

 

2.24 In the above context, it requires to be examined as to whether there is a need for 

introducing a new service authorisation under Section 3(1)(a) of the 

Telecommunications Act, 2023 for the sale of foreign telecom service providers’ 

SIMs/ eSIM cards in India for the use in M2M/ IoT devices meant for export purposes. 

In case, based on the examination, it is decided that a new service authorisation 

under Section 3(1)(a) of the Telecommunications Act, 2023 for the sale of foreign 

telecom service providers’ SIM/ eSIM cards for use in M2M/ IoT devices meant for 

export purposes is indeed required, the terms and conditions of the new service 

authorisation would require to be firmed up. Alternatively, there could be a 

requirement to include the activity of the sale of foreign telecom service providers’ 

SIMs/ eSIM cards in India for the use in M2M/ IoT devices meant for export purposes 

within the scope of the service authorisation for sale/ rent of International Roaming 

SIM Cards/ Global Calling Cards of Foreign operators in India recommended by the 

Authority through the recommendations on the Framework for Service 

Authorisations to be Granted Under the Telecommunications Act, 2023 dated 

18.09.2024. 

 
2.25 Through the Reference dated 17.09.2024, DoT has mentioned that there are 

practical difficulties in fitting the use case of the sale of foreign telecom service 

providers’ SIM/ eSIM cards for use in M2M/ IoT devices meant for export purposes 

under the existing NOC policy, particularly in KYC and compliance requirements. For 

a ready reference, the salient KYC and compliance requirements under the existing 

policy for the issue/ renewal of NOC for the sale/ rent of International Roaming SIM 
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cards/ Global calling cards of foreign Operators in India are reproduced below: 

(a) Documents required from customers: For establishing the authenticity of the 

customer before selling/ renting such cards, a copy of the passport of the 

customer including copy of valid visa and additional Proof of Identity (PoI) and 

Proof of Address (PoA) as per the prescribed document-based PoI/ PoA process 

or alternate digital KYC process, for issuing new mobile connection as 

prescribed by DoT shall be obtained. However, for countries where visa is not 

required for Indian Nationals or where visa is issued on arrival to the Indian 

Nationals, in place of copy of valid visa, copy of valid travel ticket along with 

an undertaking from the customer mentioning the name of country/ places 

where he/ she intends to visit shall be obtained. 

(b) Usage of Cards outside India: The cards being offered to Indian customers will 

be for use only outside India. However, if it is essential to activate the card for 

making test calls/ emergent calls before the departure of customer and/ or 

after the arrival of the customer, the same shall be permitted for 48 hours only 

prior to departure from India and 24 hours after arrival in India.  

(c) Penalty: The company selling/ renting such SIMs/ global calling cards shall 

ensure that the time limit of activation of such cards in India is adhered to, 

failing which the company shall be liable to pay a fine of Rs. 500 per hour for 

each SIM cards/ global calling cards for every extra hour of activation. 

(d) Monthly report to security agencies: Complete details of such global cards 

(including the period) along with full particulars, including address of the person 

to whom the international roaming cards have been sold/ rented, shall be 

provided to the designated security agencies on a monthly basis. A monthly 

report giving a summary of information submitted to security agencies and DoT 

field units will be submitted to DoT. 

 
2.26 It is worth noting that the Authority, through the recommendations on the 

Framework for Service Authorisations to be Granted Under the Telecommunications 

Act, 2023 dated 18.09.2024, has recommended similar KYC and compliance 

requirements in respect of the service authorisation for sale/ rent of international 

roaming SIM cards/ global calling cards of foreign operators in India. 



32 
 

 

2.27 M2M/ IoT devices with foreign telecom service providers’ SIM/ eSIM will become 

fully operational in the countries they are exported to. However, SIMs/ eSIMs may 

need to be activated for a short period of time during manufacturing for sample, 

demo, or prototype testing of the M2M/ IoT devices to ensure their full functionality 

before the export. This aspect along with KYC requirements of the customers 

requires a careful examination considering the national security aspects.  

 
2.28 In this background, the Authority solicits inputs of stakeholders on the following 

questions: 

 
Issues for consultation: 

 

Q1. Which of the following approaches should be followed for regulating 

the sale of foreign telecom service providers’ SIMs/ eSIM cards in 

India for the use in M2M/ IoT devices meant for export purposes: 

(a) To introduce a new service authorisation for the sale of foreign 

telecom service providers’ SIMs/ eSIM cards in India for the use 

in M2M/ IoT devices meant for export purposes under Section 

3(1)(a) of the Telecommunications Act, 2023; or 

(b) To include the activity of the sale of foreign telecom service 

providers’ SIMs/ eSIM cards in India for the use in M2M/ IoT 

devices meant for export purposes within the scope of the 

proposed service authorisation for the sale/ rent of international 

roaming SIM cards/ global calling cards of foreign operators in 

India? 

Please provide a detailed response with justifications. 
 

 

Q2. In case it is decided to introduce a new service authorisation under 

Section 3(1)(a) of the Telecommunications Act, 2023 for the sale of 

foreign telecom service providers’ SIMs/ eSIM cards in India for the 

use in M2M/ IoT devices meant for export purposes, what should be 
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the terms and conditions for such a service authorisation? Please 

provide inputs with respect to the following aspects: 

(a) Eligibility conditions for the authorisation; 

(b) Application processing fee for the authorisation;  

(c) Period of validity of the authorisation and conditions for its 

renewal;  

(d) Service area of the authorisation; 

(e) Scope of service of the authorisation; 

(f) Authorisation fee;  

(g) Know-Your-Customer (KYC) requirements of the customers of 

the SIM/eSIM; 

(h) Period for which a foreign SIM/ eSIM should be permitted to 

remain active in India for testing purposes; 

(i) Penalties for non-compliance; 

(j) General, commercial, and operating conditions etc. of the 

authorisation; and 

(k) Any other aspect. 

 Please provide a detailed response with justifications. 

 

 

Q3. Alternatively, in case it is decided to include the activity of the sale of 

foreign telecom service providers’ SIMs/ eSIM cards in India for the 

use in M2M/ IoT devices meant for export purposes within the scope 

of the proposed service authorisation for sale/ rent of international 

roaming SIM cards/ global calling cards of foreign operators in India, 

what amendments should be made in respect of the following terms 

and conditions of the said service authorisation: 

(a) Scope of service; 

(b) Eligibility conditions for the authorisation; 

(c) Application processing fee for the authorisation;  

(d) Period of validity of the authorisation and conditions for its 

renewal;  
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(e) Service area of the authorisation; 

(f) Authorisation fee;  

(g) General, commercial, and operating conditions etc. of the 

authorisation; 

(h) Any other aspect? 

Please provide a detailed response with justifications. 

 

  

I. Other Issues 

 

2.29 Through the Reference dated 17.09.2024, DoT has requested the Authority to 

provide recommendations on “the terms and conditions for issue of renewal of No 

Objection Certificate (NOC) for import/ sale of foreign telecom service providers’ 

SIM/ eSIM cards for use in M2M/ IoT devices meant for export purpose.” (Emphasis 

supplied)  

 

2.30 It is understood that the import of foreign telecom service providers’ SIM/ eSIM cards 

for the use in M2M/ IoT devices meant for export purposes will be governed by the 

extant policies of the Government of India on the subject matter. In this regard, it 

is worth noting that the policy on the issue/ renewal of NOC for sale/ rent on 

international roaming SIM cards/ global calling cards of foreign operators in India 

dated 14.01.2022 mandates the NOC holder to seek necessary clearances from the 

relevant agencies. The relevant provision of the policy dated 14.01.2022 is 

reproduced below: 

“Clearance by NOC holder: All types of clearances from any agency like RBI/ customs 

etc. will be taken by the company.” 

 

2.31 In this context, it would be worthwhile to examine the regulatory issues in import 

and export of SIM/ eSIM cards for the use in M2M/ IoT devices through this 

consultation paper. Accordingly, the Authority solicits the comments of stakeholders 

on the following set of questions:   

 



35 
 

Issues for Consultation: 

 

Q4. Whether there are any regulatory issues including those related to 

the agencies such as RBI, customs etc. in respect of the import of 

foreign telecom service providers’ SIM/ eSIM cards for the use in 

M2M/ IoT devices meant for export purposes? Please provide a 

detailed response with justifications. 

 

Q5. Whether there are any regulatory issues including those related to 

the agencies such as RBI, customs etc. in respect of the export of 

Indian telecom service providers’ M2M SIMs/ eSIMs for the use in 

M2M/ IoT devices meant for import purposes? Please provide a 

detailed response with justifications. 

 

Q6. Whether there are any other issues related to the subject matter? 

Please provide a detailed response with justifications. 

 
2.32 The following chapter lists the issues for consultation. 

 

  



36 
 

CHAPTER III: ISSUES FOR CONSULTATIONS 

 

 

Stakeholders are requested to provide their response to the following questions with detailed 

justifications: 

 

Q1. Which of the following approaches should be followed for regulating the 

sale of foreign telecom service providers’ SIMs/ eSIM cards in India for 

the use in M2M/ IoT devices meant for export purposes: 

(a) To introduce a new service authorisation for the sale of foreign 

telecom service providers’ SIMs/ eSIM cards in India for the use in 

M2M/ IoT devices meant for export purposes under Section 3(1)(a) 

of the Telecommunications Act, 2023; or 

(b) To include the activity of the sale of foreign telecom service providers’ 

SIMs/ eSIM cards in India for the use in M2M/ IoT devices meant for 

export purposes within the scope of the proposed service 

authorisation for the sale/ rent of international roaming SIM cards/ 

global calling cards of foreign operators in India? 

Please provide a detailed response with justifications. 
 

Q2. In case it is decided to introduce a new service authorisation under 

Section 3(1)(a) of the Telecommunications Act, 2023 for the sale of 

foreign telecom service providers’ SIMs/ eSIM cards in India for the use 

in M2M/ IoT devices meant for export purposes, what should be the terms 

and conditions for such a service authorisation? Please provide inputs with 

respect to the following aspects: 

(a) Eligibility conditions for the authorisation; 

(b) Application processing fee for the authorisation;  

(c) Period of validity of the authorisation and conditions for its renewal;  

(d) Service area of the authorisation; 

(e) Scope of service of the authorisation; 

(f) Authorisation fee;  
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(g) Know-Your-Customer (KYC) requirements of the customers of the 

SIM/eSIM; 

(h) Period for which a foreign SIM/ eSIM should be permitted to remain 

active in India for testing purposes; 

(i) Penalties for non-compliance; 

(j) General, commercial, and operating conditions etc. of the 

authorisation; and 

(k) Any other aspect. 

Please provide a detailed response with justifications. 

 

Q3. Alternatively, in case it is decided to include the activity of the sale of 

foreign telecom service providers’ SIMs/ eSIM cards in India for the use 

in M2M/ IoT devices meant for export purposes within the scope of the 

proposed service authorisation for the sale/ rent of international roaming 

SIM cards/ global calling cards of foreign operators in India, what 

amendments should be made in respect of the following terms and 

conditions of the said service authorisation: 

(a) Scope of service; 

(b) Eligibility conditions for the authorisation; 

(c) Application processing fee for the authorisation;  

(d) Period of validity of the authorisation and conditions for its renewal;  

(e) Service area of the authorisation; 

(f) Authorisation fee;  

(g) General, commercial, and operating conditions etc. of the 

authorisation; 

(h) Any other aspect? 

Please provide a detailed response with justifications. 

 

Q4. Whether there are any regulatory issues including those related to the 

agencies such as RBI, customs etc. in respect of the import of foreign 

telecom service providers’ SIM/ eSIM cards for the use in M2M/ IoT 

devices meant for export purposes? Please provide a detailed response 
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with justifications. 

 

Q5. Whether there are any regulatory issues including those related to the 

agencies such as RBI, customs etc. in respect of the export of Indian 

telecom service providers’ M2M SIMs/ eSIMs for the use in M2M/ IoT 

devices meant for import purposes? Please provide a detailed response 

with justifications. 

 
Q6. Whether there are any other issues related to the subject matter? Please 

provide a detailed response with justifications. 
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ANNEXURE: DOT’S REFERENCE DATED 17.09.2024 

(including Annexure-I, II and III) 
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LIST OF ACRONYMS 

 

 
Acronyms Description 

3GPP 3rd Generation Partnership Project 

5G Fifth generation 

CII Confederation of Indian Industries 

DoT Department of Telecom 

eSIM  Embedded Subscriber Identity Module 

eUICC Embedded Universal Integrated Circuit Card 

GCC Global Calling Cards 

GSM  Global System for Mobile Communications  

GSMA Global System for Mobile Communications Association 

ICCID Integrated Circuit Card Identification 

IMSI International Mobile Subscriber Identity 

IoT Internet of Things 

ITU International Telecommunication Union 

KYC Know Your Customer 

LLP  Limited Liability Protection 

LoRa WAN Long Range Wide Area Network 

LPG Liberalisation, Privatisation and Globalisation 

M2M Machine-To-Machine 

M2MSP M2M Service Providers 

MNO Mobile Network Operator 

MSISDN Mobile Station International Subscriber Directory Number 

NDCP National Digital Communication Policy 

NEP New Economic Policy 

NOC No Objection Certificate 

OTA Over-the-Air 

PoA Proof Of Address 

PoI Proof Of Identity 
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RBI Reserve Bank of India 

RFID Radio Frequency Identification 

SIM Subscriber Identity Module 

TRAI Telecom Regulatory Authority of India 

TSP Telecom Service Provider 

VISA Visitors International Stay Admission 

Wi-Fi Wireless Fidelity 

WLAN  Wireless-Local Area Network  

WPAN  Wireless Personal Area Network  

 

 
 

 


